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Burning «f flies of  Finance Ministry

4754. Shri 1UM Bay;
Shrl Madlm Umaye:
Shrl Taahpal Singh:
Shri Baa Oopal Shalwale: 
Shrl Swell:
Shrl Prakaah VTr Shaitri: 
Shri Baghvvlr SinXh BhnM: 
Shri «hhr (Kumar gMtl: 
Shn Ban A<vtar Shama:
Shri Hardeo Saatak:
Shrl Atjan WnXh Bhalerla: 
Br. Snrya Frakaah Mrl:
8hri frium SamMû:
Start A. N. MtdBa:
Shri XMkaa Chan* <a<hwal:
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«tri NMntf *■* Ctamdliary: 
SfertC. Watt;

Will the Minister of  Finance  be 
pleased to atate:

(a) whether Government's  atten
tion has been drawn to the reports 
about the recent Are in the Finance 
Ministry which resulted in the  des
truction of hundreds of  important 
files relating to  the  Appropriation 
Accounts and Audit Reports;

(b) whether these  files  include 
papers relating to the fine imposed on 
Messrs. Bird & Co. and papers  re
lating to an appeal against the Ad
judicator's Award;

(c) whether any sabotage is  sus
pected; and

(d) if so, what action do Govern
ment propose to take against  those 
responsible for this Are’

Ike Depot? Mate MQatater an* Mi
nister of  finance  (Shri  Morarji 
Binsl): (a) Yes. The flies destroyed 
were not m current use and were re
latively un-important.

(b) No

(c) No

(d) Does not arise

Narmada Project

4755. Shr| Rabi Ray:
Shri (Madhu Umaye:

Will the Minister of irrigation and 
Power be pleased to state:

(a) whether it is a fact that  an 
understanding has been reached bet
ween  Gujarat,  Maharashtra  and 
Madhya Pradesh about the Narmada 
Project;

(b) whether this accord  includes 
agreement on the  height of  dams, 
their number and total outlay  and 
diHtribuOap of irrigation water  and 
electricity amoQ£ the dfterent States;

m*

(«) If so, when the necord will be 
hod mtk en the project

ettMhCf

The Minister and f»-
wer (Dr. K. L. Rae):  (a) Not yet.

(b) and (c). Do not anse.

Gwperattve Institutions Seeking 
Exemption from Cooperative 

Banks Beculattons

4156. Shri P. Viswaahharan:
Shri 'Mangalathnmadam:

Will the Minister of  Finance  be 
pleased to state

(a) whether representations  have 
been received by  the  Government 
from cooperative Institutions seeking 
exemptions for  Cooperative  Banks 
from Sections 8 and 20 of the Banking 
Regulations Act 1949 (Act X of 1949) 
to enable Cooperative Banks to con
duct purohase and sale of goods and 
also to enable payment of loans to 
the Members of the Board of Direc
tors of Cooperative Banks;

(b) if so, the number of institutions 
from which representations have been 

received; and

(c) whether Government  propose 
to amend the Act accordingly to help 
the cooperative institutions7

The Deputy Prime Minister and Mi' 
of  Finance  (Shri  Morarji

Dceai):  (a)  and  (b)  Applications
from 15 Co-operative Banks for the 
grant of exemption from the provi
sions of Section 8  of  the  Bank
ing Regulation Act,  1949  (As ap
plicable  to Co-operative  Societies) 
and from 2 Cooperative Banks from 
the provisions of Section 20 ibid were 
received by the Reserve Bank.

<c) Exemption from  any  specific 
provision «f the Act may be granted 
by the Central Government on  the 
recommendation of the Reserve Bank 
nnd no amendment el the Act for this 
pueposfe is necessary.  In respect «




